
BLEORE THL CENTRAL ADiINISTRATflJE TRIBUNIL 
BANALOE BENCH, BANGALOE 

DATED THIS THL. F0UT[E TN DAY OF OCTOBER 1936 

Present: Hn'b1e Shri C13. Pamakrishno 3a0, 11ernbr(1) 

Hn'ble Shri ..Sintvasan, 

Shri H.I.Ram.swamy, 
EnQinoer 	'SB', 
Draftinc Section, 
1echanica1 	aciiitiLs, 
1630 Satellite Centp, 
Oepartmmt of Space, 
Government of India 
Peenya, 	Ban a1or.-56?05B. 	Applicant 

(Smt. 	Kripalni, 	dvocate) 

vs. 

1.Union 	of India, 	I 
by its Srcrrtary, 

• Department of 5pac, 
iigyan Bhavan, New De1hi-110211. 

2.The Chairman, 
Indian Spaci 	esearch Orqanisation, 
Headqunters, Dcputm€nt of Space, 
'F' 	Block, 	CBR Complex, 
Cauvery Bhvan, 	BaaJore-5H3009. 

3.The Director, 
Jikram Sarabri Spae Centr, 
Indian Space 3search OrQaniation, 
Departm.nt of Spac, 	Thumbo, 
Trivandrum-22. 

4.The Director, 
ISRO Satriiite Centre, 
Department of Spac, 
Goverrunnt. of 	India, 	P'-nyo, 
Bancalorc-5HiO5B. 	 iesjandents 

(Shri M.15.Padmarajaiah, 	Advocate) 

The application came up for huarinc before Court 

on 14-10-1980. 	Nember(A) midc the followjne: 

ORDER 

uirit Petitipn No.4183 of 1978 was filed before the 
4 

Hich Court of Karnata<a or, 27-3-1978. Since the petition con- 

tained two separate payors the Hich Court ordered that the 

petitioner be asked tb pay additional fee treatinç the petition 

as two petitions. The second petition was given No. 14301 of 

H H 
1978. These prtitions on transfer have become App1ication 

Numbers 144 and 145 of 1986 before this Tribunal. 



In these transferred applicattono, the applicant 

who was wor!d.no s an Encinoe. ?SB, Indian Space Research 

Lrcarisation, Statellite ientre, Banqalor-, complains thot 

he was wronnly awarded tho nunic,hmc,nt of 'censuee' by an 

order dated 19-4-1577 and secondly that, he was wronsly stopp:d 

at tho stac'e of Efficirny Bar on l-l-1B77 and acain on 

l-l-1Y73. Srn. Kripalnni, larned ceurv- E'l for the applicant 

and Shri M.S.Padmarajaiah, Lamed counsel for thE, responrlent, 

have boor hoard today. 

Shri Padmaralaiah brinos to out' attnt.inn the 

fact thai. the applicant has since beer comp'ilsorily reti::ed 

from ser'ice by an order ci. J2/lPi15)/iP(l54) dated 5th 

June 1985 nassed by -tho Director, i°overnmint of India, Depart-

ont of Space, ISRO Satellie CenfrE, Banoalore. The appli-

cant has not challonced thie cirdes of compulsory retirement. 

Therefore Shri Padmarajaiah urges that this application has 

come infructucus. Smt. Krinalani on brhalf of the applicant, 

frankly admitted that hr cii nt had not visited her office 

and hod not olvon this information to her. 

Sinco the apnJ.iicarit has been retired freirn scjcvicr, 

his appliction acainst thL. penalty as well as the denial of 

increment at the stape of Llfficiency Bar do not survive for 

consideration. 

In the result, tb -  application ic dismissed. 

HowevEr, tho parti-.s will boar their costs. 

(CH.'arnrkrimhna 2ae; 	 P.Brinivasan )  
Nembrr!) 	 11pmbsr, 

S 


